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- Reportabl e
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
CIVIL APPEAL NO. 13686 OF 2015
(arising out of S.L.P.(Gvil) No.21814 of 2008)
M NARAYANA & ANR. APPELLANT( S)
VS.
RAMAKKA (D) BY LRS. AND ORS. RESPONDENT( S)
Wth
Civil Appeal No. 13687/2015
(@S.L.P.(Cvil) No.18744/2010)
Cvil Appeal No.13688/2015
(@S.L.P.(CGvil) No.28471/2011)
Civil Appeal Nos.13689-13690/2015
(@S.L.P.(Gvil) Nos.4217-4218/2012)
Cvil Appeal No.13691/2015
(@S.L.P.(Civil) No.3805/2008)
Civil Appeal Nos.13692-13693/2015
(@S.L.P. (Gvil) Nos.15557-15558/2015)
JUDGMENT
Anil R Dave, J.
1. Del ay condoned.
2. Leave granted.
3. . A for substitution is al | owed in civi
ppeal
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4. In view of the judgnent of this court dat ed

Cct ober, 2015 in Prakash & Ors. vs. Phulavati & Os.
i mpugned order is set aside and the appeals are renmanded to
the High Court for a fresh decision on nmerits in accordance

with | aw

16t h

t he

a



5. Parties shall appear before the H gh Court for further
proceedi ngs on 14th Decenber, 2015.

6. The appeal s are allowed accordingly. There shall be no
order as to costs.

7. Pendi ng applications stand di sposed of.

8. Copy of this order be sent to the respondents in civi

appeal s arising out of S.L.P. (Cvil) Nos.15557-15558/2015.

.............. J.
[ANIL R DAVE]

................. J.
[ ADARSH KUMAR GOEL]
New Del hi ;
24t h Novenber, 2015.
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| TEM NO 2 COURT NO. 3 SECTI ON | VA

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (O No(s) . 21814/ 2008

(Arising out of inmpugned final judgnment and order dated 21/07/2008
in RFA No. 761/2003 passed by the H gh Court O Karnataka At
Bangal or e)

M NARAYANA & ANR. Petitioner(s)
VERSUS

RAMAKKA (D) BY LRS. & ORS. Respondent ( s)
(Wth appln. For directions and inpleadnent as party respondent
and office report)

(For final disposal)

W TH
SLP(C) No. 18744/2010

SLP(C) No. 28702-28703/2010
(Wth appln.(s) for c/delay in filing SLP)

SLP(C) No. 28471/2011
(Wth InterimRelief and Ofice Report)

SLP(C) No. 4217-4218/ 2012
(Wth Ofice Report)

SLP(C) No. 1299-1300/2013
(Wth appln.(s) for stay and O fice Report)

SLP(C) No. 17577-17578/2013
(Wth Ofice Report)



SLP(C) No. 19816/ 2014
(Wth InterimRelief and Ofice Report)

SLP(C) No. 5619/2015
(Wth InterimRelief and Ofice Report)

SLP(C) No. 3805/2008

(Wth appln.(s) for c/delay in filing substitution appln. and
appl n.(s) for substitution and urging addl. grounds and
InterimRelief and Ofice Report)

SLP(C) No. 9390/ 2015
(Wth Ofice Report)
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SLP(C) No. 5680/ 2015
(Wth appln.(s) for exenption fromfiling OT. and O fice Report)

SLP(C) No. 35209/2011
(Wth interimRelief and Ofice Report)

SLP(C) No. 15557-15558/2015
(Wth Ofice Report)

S.L.P.(C...CC No. 15560/2015
(Wth appln.(s) for c/delay in refiling SLP and c/delay in
refiling SLP and O fice Report)

Date : 24/11/2015 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE ADARSH KUMAR GCEL

R. Venkat ar amani , Sr. Adv.
Huzefa A. Ahmadi, Sr. Adv.
Aljo K Joseph, Adv.

Neel am Si ngh, Adv.

s. Sudha Cupt a, Adv.

For Petitioner(s)

S. N. Bhat, Adv.

C. M Angadi, Adv.
s.S. Usha Reddy, Adv.

Ashok Kumar Junej a, Adv.
Chand Qureshi, Adv.

Vi j endra Kasana, Adv.
Ani | Kumar, Adv.

P. R Kovil an, Adv.

V. Vasudevan, Adv.

Nanda Ki shore, Adv.

Raj esh Mahal e, Adv.
Raghavendra S. Srivatsa, Adv.
Charudatta Mhi ndrakar, Adv.

A. Sel vin Raj a, Adv.
Ani ruddha P. Mayee, Adv.
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Abdul Azeem Kal ebudde, Adv.
P. R Ramasesh, Adv.

Ankol ekar Qurudatta, Adv.

R. Basant, Sr. Adv.

Sushi | Karanj kar, Adv.
Dhar mendr a Ki shor, Adv.
Deepak Khot , Adv.

K. N. Rai, Adv.

G rish Anant hamurthy, Adv.
H. S. Poorni ma, Adv.

s. Vaijayanthi Grish, Adv.
G Balaji, Adv.

For Respondent (s) Prani | a Nesargi, Sr. Adv.
Bal aji Srinivasan, Adv.
Mayank Kshirsagar, Adv.

Vai shnavi Subrahmanyam Adv.
Srishti Govil, Adv.

Kedar Nath Tri pat hy, Adv.

Manu M dul , Adv.
Surya Kant, Adv.

Naveen Chaw a, Adv.
Mayank Bughani , Adv.
T. Mahi pal , Adv.

P. Vi shwanat ha Shetty, Sr. Adv.
Deepak S. Shetty, Adv.

Aj ay CGovi ndraj, Adv.

G N. Reddy, Adv.

Ani rudh Sanganeri a, Adv.
Chi nmay Despande, Adv.

Anj id Magbool , Adv.

B. Subrahnmanya Prasad, Adv.

Ashok Kumar Junej a, Adv.
Chand Qureshi, Adv.

Vi j endra Kasana, Adv.
Ani | Kumar, Adv.

Rauf Rahi m Adv.
Shant h Kumar V. Mahal e, Adv.

Am th.J., Adv.
Raj esh Mahal e, Adv.
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Raj i nder Mat hur, Adv.

Shankar Di vate, Adv.
Ani | V. Kat ar ki , Adv.
Ani |l C. Ni shani, Adv.
E. R Sumat hy, Adv.

C. M Angadi, Adv.
s.S. Usha Reddy, Adv.

= 53 533 3 3

s. K. Sarada Devi, Adv.

=

M Y. Deshnukh, Adv.



Gari ma Prashad, Adv.
Suruchi Mttal, Adv.

Manj unat h Mel ed, Adv.
Vi jayl axmi Li dapudi, Adv.
Ani | Kumar, Adv.

S5 5%

UPON hearing the counsel the Court nmade the follow ng
ORDER

S.L.P.(Gvil) Nos. 21814/2008, 18744/2010, 28471/2011
4217- 4218/ 2012, 3805/2008 and 15557- 15558/ 2015

Del ay condoned.

Leave granted.

. A for substitution is al | owed in civil appea
arising out of S.L.P.(C) No.3805/2008.

The appeals are allowed in ternms of the non-reportable
j udgnent . No order as to costs.

Pendi ng applications stand di sposed of.

Copy of this order be sent to the respondents in civi
appeal s arising out of S.L.P. (Cvil) Nos.15557-15558/2015.

S.L.P. (Gvil) Nos.28702-28703/2010, 1299- 1300/ 2013,
17577-17578/ 2013, 9390/ 2015, S.L.P.(Givil)...CC No. 15560/ 2015

Del ay condoned.
We do not find any nerit in these petitions. The
speci al |eave petitions are, accordingly, dismssed.

6
Pendi ng applications, if any, stand disposed of.

S.L.P. (Gvil) No.19816/2014
In view of the judgnment of this court dated 16th
Cct ober, 2015 in Prakash & Ors. vs. Phulavati & Ors., any
contrary observation on the issue of applicability of the
Amendnent Act will not survive.
The special |eave petition is di sposed of
accordingly.

S.L.P (Gvil) No. 5619/2015

In view of the judgnment of this court dated 16th
Cct ober, 2015 in Prakash & O's. vs. Phulavati & Os., the
| ear ned counsel appeari ng for t he petitioner seeks
perm ssion to withdraw this petition so as to avail any
other renedey, if available in | aw

Per m ssi on granted.

The speci al | eave petition is di sposed of as
wi t hdr awn.

S.L.P.(Gvil) No.5680/2015
The | earned counsel appearing for the petitioners has
subnmitted that the matter is settled out of the court.
Therefore, they do not wish to press this matter further
The speci al | eave petition is di sni ssed as not
pressed.

S.L.P.(Gvil) No.35209/2011
List the matter on 30th Novenber, 2015



(Anita Ml hotra) (Sneh Bal a Mehra)
Court Master Assi stant Regi strar
(Non-reportable judgnent is placed on the file.)



